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Hon.G.S.Sharma,JM

(By Hon.G.S.Sharma,JM)

This petition under Section 19 of the
Administrative Tribunals Act XIII of 1985 has been
filed against the order dated 6.2.1987 terminating
the services of the applicant. It is alleged that
the applicant had served as Stenographer with full
satisfaction from 1.10.19832 +to 6.2.1987 and her
services could not be terminated by the respondent
no.2 without any reason. It is also alleged that the
termination of the services of the applicant arbitrarily
is causing irreparable loss to her and it will take
a long time to get the representations made to the
departmental authorities disposed of and as such, she
has approached this Tribunal without exhausting the

departmental remedies. The impugned order,annexure

2 shows that the services of the applicant were




Section 25-G of the Indust:

be granted by this Tribunal. Her petition is

ly summarily rejected.
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